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[Mr. Speaker] 
interest of public order or public 
justice that we should enter into a 
discussion on the floor of the House 
while the enquiry is proceeding. The 
adjournment motion is disallowed.

PAPERS LAID ON THE TABLE

N o t if ic a t io n s  is s u e d  u n d e r  t h e  A l l  
In d ia  S e rv ic e s  A c t

The Minister of State In the Minis­
try of Home Affairs (Shri Datar): Sir, 
I beg to lay on the Table, under sub­
section (2) of Section 3 of the All 
India Services Act, 1951, a copy of 
each of the following Notifications:—

(1) G.S.R. No. 62, dated the 1st 
March, 1958 making certain 
amendments to the Indian 
Civil Service Provident 
Fund Rules, 1942.

(2) G.S.R. No. 63, dated the 1st 
March, 1958, making certain 
amendment to the Indian 
Civil Service (Non-Euro­
pean Members) Provident 
Fund Rules, 1943.

(3) G.S.R. No. 64, dated the 1st 
March, 1958, making certain 
amendment to the Secretary 
of State’s Services (General 
Provident Fund) Rules, 
1943.

(4) G.S.R. No. 65, dated the 1st 
March, 1958, making certain 
amendment to the All India 
Services (Provident Fund) 
Rules, 1955.

■■ (5) G.S.R. No. 66, dated the 1st 
March, 1958, making certain 
amendment to the Secretary 
of State’s Services (General 
Provident Fund) Rules, 
1943.

{Placed in Library. See No. LT- 
584/58.]

Union  Duties o r  Excise  (D btb iw j-  
tio n ) R ules

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Sir, I beg to lay 
on the Table, under sub-section (2) 
of Section 5 of the Union Duties of 
Excise (Distribution) Act, 1957, a copy 
of the Union Duties of Excise (Distri­
bution) Rules, 1958, published in Noti­
fication No. S.R.O. 183, dated the 18th 
January, 1958.

[Placed in IAbrary. See No. LT- 
585/58].
A d d it io n a l  D u t ie s  o f  E x c is e  ( D is t r i ­

b u t io n )  R u l e s

Shri B. R. Bhagat: Sir, I beg to lay
on the Table, under sub-section (2) 
of Section 6 of the Additional Duties 
of Excise (Goods of Special Import­
ance) Act, 1957, a copy of the Addi­
tional Duties of Excise (Distribution) 
Rules, 1958, published in Notification 
No. S.R.O. 184, dated the 18th January>
1958.

[Placed in Library. See No. LT- 
586/58].

T a x  o n  R a il w a y  P a s se n g e r  F a r e s  
( D is t r ib u t io n )  R u l e s

Shri B. R. Bhagat: I beg to lay on
the Table, under sub-section (2) of 
Section 6 of the Estate Duty and Tax 
on Railway Paessenger Fares (Distri­
bution) Act, 1957, a copy of the Tax 
on Railway Passenger Fares (Distri­
bution) Rules, 1958, published in Noti­
fication No. S.R.O. 185, dated the 18th 
January, 1958.

fPlaced in Library. See No. LT- 
587/58].

BUSINESS OF THE HOUSE
The Minister of Parliamentary 

Affair? (Shri Satya Narayan Sinha):
With your permission, Sir, I should 
like to announce the order of discus­
sion and voting of Demands for 
Grants for the various Ministries in 
respect of the General Budget cur­
rently under discussion. As the time 
allocation for their discussion was ap­
proved by this House yesterday, I am 
now in a position to indicate broadly
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the schedule of dates on which the be intimated to the House without
Demands are expected to come up. delay.
Any changes in this schedule necessi­
tated by unforeseen circumstances Will The order and dates are—

~ti) Commerce and Industry
(2) Education and Scientifi: Research
<3) H e a l t h .....................................
(4̂  Irrigation and Power . .
(5) Transport and Communications ■
(6) Wo ks, Housing and Supply 
<7) Steel, Mines and Fuel

March 18 and 19 
March 19 tnd 20 
March 20,21 and 24 
March 24 ai d 25 
March 25, 26 and 27 
March 27 and 28 
March 31 a .d April 1

' Mr. Speaker: Is it necessary to go 
on reading? It will be issued in the 
Bulletin.

Shri Satya Narayan Slnha: It must 
be brought on record.

Mr. Speaker: You place the state­
ment. Let it be copied and sent out. 
It may be placed on the Table of- the 
House.

Shri Satya Narayan Sinha: I lay it

Remainder of the Statement laid on the T a b le

(8J Food and Agriculture . . . . April I and 2
(9^ Community Development . April 2 and 3

(10) Information and Broadcasting April 3 and 5
(II) D e fe n c c ............................................... April 5 and 7
>.I2j Labour and Employment April 7  and 8
(13) External Affairs . . . . April 9
<I4) Department of Atomic Energy April 10
(15) Mi xistry of Rehabilitation . April 10 and IX
(16) Ministry of Home Affairs . April 11 and 14
<17) Mini st y of Finance . . . . April is and 16

APPROPRIATION (RAILWAYS) 
NO. 2 BILL

The Mintetyr of Railways (Shri 
Jagjlvau Ram): Sir, I beg to move:

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the ser­
vice of the financial year 1958- 
59 for the purposes of Railways, 
be taken into consideration.”

Mr. Speaker: Motion moved:

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the ser­
vice of the financial year 1958-59' 
for the purposes of Railways, be 
taken into consideration."

I have received a notice from Shri 
Naushir Bharucha regarding the -sub­
jects to be discussed. Was there no

•Moved with the recommendation of the President.




